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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
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New Delhis this the /%  day of MAY Hag01.

HON'BLE MR.S.R.ADIGE,VICE CHAIRMAN(A).
HON'BLE DR.ALVEDAVALLI,MEMBER (3)

G,‘jy ender Singhy
s/o Shdsri Chandy

R/o VilldDayalpur,
Tehsil: Ballabgarh,

Di stteFaridabad, ;
Haryana oo.o.oAppliCant';;I
(8y Advocete: Shri Anil Singhal)

Versus _

1. Govte. of NCT of Delhi,
through

Commissioner of Polige,
Police Head Quarters,
Ip Estate,

New Delhiit

2.1 Addl JCommissioner of‘r Police (Tra‘ff‘ié)éf;’é

Palice Head quartersy
I.p Estatey
New Delhid

33 58S Tyagiy : )
Dy .Commissioner of Police(Traffic) VIPYy

police Head quartersy

IP Estately 5

New Delhil .....RGSpOHdeDtS‘”S{
‘ORDER

5.RyAdige,VC(A) .

Applicant impugns respondents! order dated
1181%001 (Annexure-A1) and seeks a direction to keep
the OE initiated vide aforesaid impugned orders in
abeyance during the pendency of the oiminal c2se said to
have been initiated against him)lest ;t prejudice his

defence in the ciminal ca se’d

2. We have heard applicant's counsel Shri Singhal,
who when asked by us to furnish the cpy of the charge

sheet in thecriminal c3@se was unable to do so?ﬁ
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34 Applicant's defence in criminal cAse can bs said
to arise only when 2 charge sheet is submitted by
the investigating authorities in the crimipal case’r’:gj;

and the criminal c@se is ripe for triald

44 The p resent OA is therefore clearly premature
at this stage and is therefore dismissed in limipe,
without prejudice to applicant to agitate his grievance
afresh in accordance with lau, if and when a chargeshest

By

is actually filed in thecriminal cassedl
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( DR.A.VEDAVALLI ) (S.R.ADICE ) -
Member (3). | VICE CHAIRMAN ().
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